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In pursuance of the order dated July 04, 2024 of Hon’ble High Court of Delhi in
W.P.(C) - IPD 9/2023, an enquiry into the alleged professional misconduct by Mr Naveen
Chaklan as a Patent Agent was conducted by an Ad hoc Committee constituted for the

purpose by the Government of India.

2. Pursuant to the said mandate, the committee conducted hearings and submitted its
findings to the Controller General of Patents, Designs and Trade Marks (CGPDTM) vide
its Report dated December 26, 2024 wherein the committee recommended removal of the

name of Mr. Naveen Chaklan (IN/PA18 74) from the Register of Patent Agents.

3. Further, in the instant matter, Mr. Chaklan has been found to have indulged in
professional misconduct related to,
i. discharging the duties as a Patent Agent without fulfilling the requirement
under the Patents Act, 1970 to submit the Power of Attorney.
ii. nottimely responding to most of the communications from his client.
iii. not conveying the fact of issuance of FER to his client nor warn his client of the
consequences of failure to respond to the FER.
iv. not advising his client about the remedies that are available for an extension of

time in responding to FER.
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4. In view of the above said findings and the recommendations of the Ad hoc
Committee and be it as it may be, 1 hereby exercise the powers vested in the Controller
General of Patents, Designs and Trade Marks under Section 130(1)(ii) of the Patents Act,
1970, and order the removal of the name of Mr Naveen Chaklan. Consequently, the name
of Mr. Chaklan is hereby ordered to be deleted from the Register of Patent Agents as per
Rule 116(1)(c) of the Patent Rules, 2003.

5. Mr. Chaklan is hereby directed to inform all his clients and the applicant(s)
immediately about removal of his name from the Register of Patents Agents, so that they
may take appropriate steps for any further proceedii . before the Controller of Patents in

respect of their pending application(s).

D A O oty

Controller General of Patents, Designs and Trademarks
To,
Mr. Naveen Chaklan,
Patent Agent No: IN/PA1874
(patent@delhiip.com)

Copy to:
1. Director (Administration), Office of CGPDTM
2. HO (IT Office), Office of CGPDTM
3. Head of Office, Patent Office (Chennai, Delhi, Kolka ~Mum
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